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Central Administrative Tribunal
Principal Bench: New Delhi

O.A. No. 380/99
New Delhi this the 10th day of August 1999

Hon’ble Mr. Justice V. Rajagopala Reddy, vC (J)
Hon’ble Mr. R.K. Ahooja, Member (a)Y

/
7

Yijender Kaur

Widow of late Shri Dllbagh Slnqh
Staff Nurse,

R.No. 3819, GE Laboratory,

New OPD Block, Ist Floor, $J Hospital

Mew Delhi.

, . ««<Applicant

(By Advocate: Shri A.K. Bhardwaj)

Versus ?

1. Union of India, through
The Secretary,
Govt. of India,
Ministry of Hedlth & Famll/ Welfare,
Swasthya Bhawan, New Delhi.

2. The Medlcal Superintendent,
Safdarjang Hospltal
New Delhi-29.

3. The Nursing %uperlntendent

Safdarjang Hozpital,
New Delhi-29.

4., The Assistant Nurs1ng Superintendent,
Safdarjang Hospital,
Mew Delhi-29.

- .Respondents
(By. Advocate: Shri S.M. Arif) '
ORDER _(Qral)

By Reddy. J;w

In view of the statement made by the
respondents that the applicant i permitted to proceed dbw
her studie on her own and now the applicant has been
relieved. and joined the course, the relief‘claimed for
in  this 0a does ~ not ' ~survive. The O.A. has; there-
fore, become infructuous and accordingly dismis

sed.

Aahon - (V. Rajagopala Reddy)
Vice-Chairman (J)

(R.K.




